
3047 GI/2018 (1) 

 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 1987] ubZ fnYyh] c`gLifrokj] ebZ 31] 2018@T;s’ 10] 1940    
No. 1987] NEW DELHI, THURSDAY, MAY 31, 2018/JYAISTHA 10,  1940 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 30 मई, 2018 का.आ. का.आ. का.आ. का.आ. 2203220322032203(अ)(अ)(अ)(अ).—क
 �ीय सरकार, पया�वरण (सरं�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (3) �ारा �द� त शि" तय# का �योग करते 'ए और त� कालीन पया�वरण और वन मं*ालय क� अिधसूचना सं- यांक का.आ. 1533 (अ), तारीख 14 िसतंबर, 2006 के अनुसरण म
 भारत के राजप*, असाधारण, भाग-II, ख5ड 3, उप-ख5ड (ii) म
 �कािशत भारत सरकार के पया�वरण, वन और जलवायु प7रवत�न मं*ालय क� अिधसूचना सं. का.आ. 1723 (अ) तारीख 12 मई, 2016, का िनम्  निलिखत संशोधन करती ह,ै अथा�त्:- उ" त् अिधसूचना म
, -- (i) आरि= भक पैरा म
 ?म सं- या 1 और उससे संबिधत �िविA टय# के C थान पर िन= निलिखत रखा जाएगा, अथा�त्:- ''1 Dी सृिA टपाल वासुदवेा, भारतीय वन िवभाग (सेवािनवृत), म. न. 5795, माड�न हाउGसग काम्  पले" स, मनीमाजरा, चंडीगढ़ – 160 101  

…अH य�;’’; 
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, ?म सं- या (10) और उससे संबिधत �िविA टय# के C थान पर िन= निलिखत रखा जाएगा, अथा�त्:- ''10. Dी  िववेक पांड,े वैIािनक ‘बी’ चंडीगढ़ �दषूण िनयं*ण सिमित, चंडीगढ़   …सदC य; 
11. अपर िनदशेक, पया�वरण िवभाग, चंडीगढ़ �शासन …सदC य          सिचव’’;  [फा.सं. जे-11013/21/2007-आईए.II(I)]                                                   Iानेश भारती, संयु" त सिचव    �ट� प�ट� प�ट� प�ट� पण ण ण ण : मूल अिधसूचना भारत के राजप*, असाधारण,,,,    भाग    II, , , , खंड    3, 3, 3, 3, उपखंड    (ii)(ii)(ii)(ii) म
   का.आ. सं- यांक 1723(अ),,,, तारीख 12 मई,,,, 2016 �ारा �कािशत क� गई थी ।         

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th May, 2018 

 

S.O. 2203(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection)  Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests, number S.O. 1533(E), dated the 14
th

 September, 2006, the Central Government 

hereby makes the following amendments in the notification of the Government of India in the Ministry of Environment, 

Forest and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide 

number S.O. 1723(E), dated the 12
th

 May, 2016, namely:- 

 In the said notification, - 

(i)  in the opening paragraph, for serial number 1 and the entries relating thereto, the following shall be substituted, 

namely:- 

 

‘‘1. Shri Srishti Pal Vasudeva, 

Indian Forest Service (Retired), 

H. No. 5795, Modern Housing Complex,  

Manimajra, Chandigarh – 160 101. 

…Chairman;’’; 
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(ii) in paragraph 5, for serial number 10 and the entries relating thereto, the following shall be substituted, namely:- 

 

‘‘10. Sh. Vivek Pandey,  

Scientist ‘B', 

Chandigarh Pollution Control Committee, Chandigarh. 

                …Member;   

 

11. Additional Director,  

Department of Environment,  

Chandigarh Administration. 

…Member Secretary.’’. 

 

 [F. No. J-11013/21/ 2007- IA.II (I)] 

GYANESH BHARTI,  Jt. Secy. 

 

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), 

vide number S.O. 1723(E), dated the 12th May, 2016.     
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